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0. A. Lo 80/86 

CORAN : (1) Honourab.Le H, P.R. Trivedi. (Vice Lthairman) 

(2) Honourabie .jvir.  p.jj, ioshi ( Judi(;ial riiber) - 

jearned counsel ior the applicant is 
present. mr. K.K. Shah learnea ad.ovocate holding 
pro.y or iir. .±. B7hatt (earned stancing counsel) is 
also preent. ivir. 	u1di however seeks time to enabie - 
nim to alAke his papers. His requt is considered-. ih 

ctse is adjourned to 28th August 1986. In the meantime, 

respondents are airectea to ±ile1reply and they should 
iurnish a copy thereor to the learnea counsel ior the 

17-7-86 	applicant. The interim alieIcontirn1ect. 
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dCR1 : Hon'ble Mr. P.1-I. Trivedi 
	Vice Chairman 

Hon'ble Mr. P.11. Joshi 
	Judicial ember, 

The 1L.arned advocate Mr. J.C. Sheth for the a:.1ic:nt 

who is Station Master at Nada Station and he has been 

transferred to BYiajWa. He states that while he does not 

oppose his transfer, it shoulF be bsought 	at the 

end of academic year so that te chi1dreriis not affected. 

Thare is a policy for tLansfer 	is that 	ixx 

UflIOSS there s any scecial reason, or urçency thë1 xz 
A. 	 inc ticinsfer afrccted otter ise at Lh. ena of acadom2c 

year1  ccordingly the applicant' s transfer may be effected 
4n.ot before pril 1986 when the resoondent will free to 

implement the or(fler. 

hse directions the case is dis;osed of. 

: 

P.H. Trivedi) 
Vice Chairman 

(P.I4 	' 

JudiCial Member. 


